
Jammu and Kashmir
Pollution Control Committee

Chairman. spc b@jk.gov. in
membersecy-jkpcc@jk.gov. in

0191 -2472881,2476925

Sir,

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

J&K PCC

The Consuttant Judicial,,
Hon'ble NationaI Green Tribunat,
Principat Bench,
New Dethi.

No: JKPCC/NGT/OA 1211-2024/26/ L\31 Dated:_ Ls _02_2026.

sub:-Report on behatf of Jammu and Kashmir pottution controL
Committee pursuant to Hon'ble Nationat Green Tribunat, order
dated 09-12-2025 passed in oA No. 1211t2024, titted ,,Raja
Muzaffar Bhat v/s union Territory of Jammu & Kashmir & ors,,.

ln comptiance to the directions of Hon'bte Nationa[ Green Tribunal.,

Principat Bench, New Dethi order dated og-12-2o2s passed in oA No.

121112024, titted "Raja l{uzattar Bhat v/s Union Territory of Jammu &

Kashmir & Ors", the report of the J&K Pol.tution Control Committee is

submitted herewith.

It is therefore, requested that the report may kindty be taken on

record and ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enct:- As Above.

(Dr. R. pinath) IFS

Membe cretary
J&K PCC
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 1211 of 2024

IN THE MATTER OF "Raja Muzaffar Bhar Vs UT of J&K &
Ors."

Report on behalf of Jammu and Kashmir Pollution Control Committee
pursuant to Hon'ble National Green Tribunal Order dated |9-LZ-ZOZ\
passed in O.A No. 1211/2024 titled "Raja Muzaffar Bhat V/s Union
Territory of Jammu & Kashmir & Ors."

The Hon'ble National Green Tribunal (NGT) was pleased to pass

following directions vide its order dated O9-12-ZOZS in the O.A No.

1217/2024 operative part of which is as under: -

"Learned Counsel appearing for the UT of /&K and /&KpCC
submits that report of the /oint Committee wilt be positively filed
within four weeks. He is directed to supply an advance copy of the

report to Counsel for the Applicant who can file objection to the

report within two weeks thereafter"

Status Report:

In compliance to the aforesaid order of Hon'ble National Green

Tribunal issued on dt. 09-12-2025 in OA No. 1211 of 2O24, the report of

the J&K Pollution Control Committee is as follow:

That Regional Director J&K PCC Kashmir was requested to

share the report of Joint Committee vide this office No.

IKPCC/Sc./OA -1211 -2024 / 26 / 1993 ; dated: 10.0 1.2026 and No.

I

Background: -

\/
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f KPCC/Sc./OA -1271-2024 I 26 12287 ; dated: 20'02'2026 (Copies

enclosed as Annexure 1 and 2)'

That Deputy Commissioner Budgam was also requested to

sharereportofthe|ointCommitteevideNo.JKPCC/Sc./0A-

1211-2024/26/2286-89; clated: 76'02'2026 and No'

fKPCC/Sc./OA -1211'202412612288-91; dated: 20'02'2026

(Copies enclosed as Annexure 3 and 4)'

That Deputy Commissioner Budgam has submitted Copy of the

reportoftheIointCommitteevideNo.DCB/ARA/CC12026150-

51; dated: 23.02.2026 (Copy enclosed as Annexure 5)'

Highlights of the report are summarized as under:

i. Site visit was conducted by the Members of the

Committee constituted by SDM Beerwah in the presence

of representative from l&K Pollution Control Committee

(Divisional Officer, J&K PCC Budgam)'

ii. The mining site falls in and adjacent of Sukhnag Nallah

near village Sail outside the demarcated forest area'

iii. As revealed by DMO Budgam' based on identification of

sites by flood control division Narbal and considering the

emergent nature of Srinagar semi-ring road prolect' DMO

Budgam issued 99 disposal permits in favour of M/s NKC

Proiect Pvt. Ltd' and M/s Raiender Infrastructure

(Executing Agencies of NHAI for Phase-l and Phase-ll

respectively) for cumulative quantity of 4' 94' 194 MT

between O 1.08.2022 and 24'70'2024'

iv. The disposal permits were issued under proviso (iii) of

Rule 56 of the l&K minor mineral concession' storage'

transportation of minerals and prevention of Illegal

Mining Rules, 2076 which are exempted from

)
-)
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Environmental Clearance as per MoEF&CC notification
5.O.I224(E) dated 28.03.2020.

Additionally, 86 disposal permits were issued in favour of
executing agencies such as R&8, pMGSy ]&K pCC etc for 1,

39,778 MT between 2020 andOctober,ZO24.

Identification of feasible spots for extraction of river bed

material required for construction works in favour of NKC

was conducted by the concerned department and two
feasible spots in Sukhnag Nallah-at Sail and Kangripora

were identified.

Nature/extent/impact of damage

a) Some deep trenches were found at several spots

which have disturbed the bed level and normal flow.

b) Side erosion: Deployment of heavy machinery has

loosen the Nallah profile causing erosion of
embankments and making them vulnerable to
damage during flash floods. Bunds have been

damaged at several spots probably due to
movement of heavy machinery/trucks in and out of
Nallah.

c) Damage to existing flood works: protection works

already executed at several spots have been

damaged, foundation of existing structures have

been left exposed due to the altered bed slope/bed

level.

d) Loss to the fish farmer: Report in this regard has

already been filed by DC Budgam before the Hon,ble

NGT.

vl.

vll.
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viii. Illegal Mining activities: It was observed during

inspection of the Committee that in addition to the mining

carried out in terms of disposal permits issued by the

DMO Budgam, illegal and unregulated mining has been

carried out, particularly during the night hours leading to

alterationofthenaturalbedconfiguration,longitudinal

slope and geomorphological stability of the Nallah'

Action taken by District Administration:

a) DMO Budgam has taken stringent actions against Illegal

mining under law. 215 vehicles have been seized from

lanuary 2024 to August, 2025 with realization of

penalties amounting to Rs' 29'36 lacs'

b) 26 FIRs have been Iodged against habitual offenders and

surprise inspection and raids are being conducted

regularly to check illegal mining'

c) At present Illegal extraction has been completely stopped

with sustainable enforcement mechanism in place to

strictly deal with any violations'

lx

x. Conclusion:

a) Mining activities over a period of time have

adversely affected the existing geo-morphological

and hydrological profile of Nallah Sukhnag

several asPects.

b) The combined effect of modifications in the channel

bed profile and surface roughness has led to

unpredictable fluctuations in the hydraulic gradient

line resulting in erratic and unstable flow velocities

within the Nallah.

\_/

ln
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c) Excessive extraction in certain stretches has caused

irregular sediment deposition within the mined

reaches while simultaneously producing sediments

starved flow downstream, thus triggering

accelerated scouring and progressive channel

erosion in the downstream stretch of the Nallah.

xi. Recommendations:

a) Complete stoppage of extraction of RBM from

Nallah Sukhnag to prevent any future damage or
loss. Though the ban on extraction has already been

enforced by the District Administration, the need is

to sustain it, allowing the nallah to rejuvenate again.

b) Filling of deep trenches and levelling of bed

sediment to maintain a regular flow of water.

c) Construction of Gabion/Crate check_dams or Weirs

with fish ladders at suitable locations as may be

identified by Executive EngineeS FSC, Narbal to
restore the bed level and regulate the flow velocity.

d) Construction of toe walls and slope stabilization

measures at vulnerable embankment points to

prevent further erosion.

e) Restoration of breeding, nursery and feeding

grounds for fish by creation ofartificial pools.

That the Committee report was shared by l&K pCC with other
members of the supervisory committee constituted by Hon,ble

NGT vide order dated: 24.09.2025 for further comments.

A virtual meeting of supervisory Committee was held on

24.02.2026. Discussions held in the meeting are summarized as

under:
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I Dr. Sandipan Mukherjee, Sc. E Head Ladakh Regional

Office, G.B Pant National Institute of Himalayan

Environment (NIHE) expressed his views that since the

report is qualitative, a spot visit by him is required to have

actual assessment of the damage.

Dr. Khurshid Alam Khan, Deputy Directol Sub-Office

MoEF&CC, Jammu pointed out that the report has been

received on 23-02-2026, some more time is required by

the supervisory committee to examine the same.

Additional information is required on damage due to

mining in quantitative terms and fixing the responsibility

for the damage and to examine the report w.r.t violations

of SOPs for mining issued by MoEF&CC on dated 08-08-

2022 and27-08-2023.

The supervisory Committee members agreed to carry out

a site visit and suggest measures for the revival of the

Sukhnag river.

II

lll.

Prayer:

ln the premises, it is therefore respectfully prayed that the report

may kindly be taken on record before the Hon'ble National Green

Tribunal for consideration.

Dr. R. ath, IFS
Member
J&K PCC

cretary
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v Jammu and Kashmir- Pollution Control Committee
chairman8Tjkspcb@gmait.com

mem bersecretaryjkspcb@g mail. com

0191 -2472881.2476925

Mh#i

ft:r,ao-f - |

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

Regional Director
f &K Pollution Control Committee,
Kashmir.

No.: IKPCC/sc./oA-L21t-zoz4/26/tr9, Date: 20- 0l-2026

sub: o.A No. 1211-2024 (I.A No. gzg/zozs & 484/zoz4) titled ,,Raia

Muzaffar Bhat v/s Union Territory of Iammu & Kashmir & ors,,.

Sir,

Please refer to the subject cited above. In this connection, I am to convey

that Joint Committee's report in the instant matter by the five-member

committee constituted by SDM Beerwah has been submitted (Copy enclosed).

As such, you are requested to verify the report and share verification

report/comments in this regard by or before 24.OZ.2026

Yours sincerely,

4-
cJ$inath, ris,Dr. R.

:Lnaember Secretary

PCC
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- Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925
@w

&n"*_\-

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 1gO 006

Sitk Factory Road
Rajbagh, Srinagar, 190 009

rirr
Lifestvle for
Envi16nment

Regional Director
f&K Pollution Control Committee,
Kashmir.

No.: IKPCC/Sc./ oA-LZLt-zoz4 /26 / lqq 3 Date: lo0l-2D26

sub: o.A No. 12a1-zoz4 (I.A No. zzg/zozs & 484 /zoz4) titled ,,Raia
Muzaffar Bhat v/s Union Territory of |ammu & Kashmir & ors,,.

Ref= JKPCC/Sc./OA-12 1 1_-2 024/2 S/1798-99; dated: 16.12.202 S.

Sir,

with regard. to this office .No. JKpcc/sc./oA-1211-2024/25/1798-99;
dated: 16,12.2025 on the subject,cited ahove, you are again requested to share
the report of the Ioint committee by or bufo." 1.2.07.2026 for further
submission to Hon'ble NGT.

Yours sincerely,

l'*'--
Dr. R. Qopinath, IFS,
Membir Secretary
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7 Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com
mem bersecretaryjkspcb@gmai L com

0191 -2472881,2476925
@M

At r".* - 3

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

LiFT
Lifestyle for
Environment

Deputy Commissioner,
Budgam.

No.: fKPCC/Sc. /oA-LzLl-zoz4/26/yyg€ - Bg Date: I 6-02-2026

Sub: O.A No. 1211-2024 (I.A No. 329/2025 & 454/2024) titled "Raja Muzaffar Bhat
V/s Union Territory of fammu & Kashmir & Ors".

Ref: No. JKPCC/Sc./OA-1211-2024/25/1800-03; dated: 16-12-2025.

Sir,

With reference to this office No. fKPCC/Sc./OA-LZL1.-2024/ZSl1800-03; dated: L6-

12-2025 on the subject cited above, you are again requested to share report of the foint
Committee by or before 20-02-2026 as case is listed for hearing on26-O2-2O26.

Yours sincerely,

Dr. R. IFS
Mem

Copy to:
1,. Regional Director,l&K PCC, Kashmir.
Z. Regional Office, MoEF&CC, Chandigarh.
3. Dr. Sandipan Mukherjee, Scientist-E & Head, Ladakh Regional Care Centre, NIHE,

Leh Ladakh [Expert from NIHE) for information.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
mem bersecretaryjkspcb@g mai l. com

0191 - 2472881,2476925
@ Mhf#

fttn", * -\

Parivesh Bhavan, Forest Comptex
Transport Nagar, jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

Deputy Commissioner,
Budgam.

No.: IKPCC / Sc. / OA-12r1-2o24 / zG / LygS -4 t Date:2o- 02-2026

Sub: O.A No. 1211-2024 (I.A No. 329/2025 & 484/2024) titled "Raja Muzaffar Bhat
V/s Union Territory of fammu & Kashmir & Ors,,.

Ref: No. JKPCC/Sc./OA-12 11-2024/2 5/1800-03; dated: 16-12-202 S.

Sir,

With reference to this office No. |KPCC/Sc./OA-1211-2024/26/2286-89; dated: 16-

02-2025 on the subject cited above, you are again requested to share report of the foint
Committee by or before 2l-02-2026 as case is listed for hearing on26-O2-ZOZ6.

Yours sincerely,

laMem Secretary

Copy to:
1.. Regional Director, J&K PCC, Kashmir.
2. Regional Office, MoEF&CC, Chandigarh.
3' Dr' Sandipan Mukherjee, Scientist-E & Head, Ladakh Regional Care Centre, NIHE,

Leh Ladakh [Expert from NIHE) for information,

IFS,Dr

y*J*4/>"
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